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HIGH COURT OF MADHYA PRA 238H JABALPUR

/MEMORANDJ M/

oy PN T L | RO Jaba pur, dated 08 / 01/2014
I11-2-15/04 ;
To, . | =i
The District & Sessions Judge,

Subject:-  Regarding recording of evidence of SIMI Accused through
Video Conferencing .

Reference :- Letter of State Government » Lavs Department Bhopal no.
4389/21-B(1) dated 22-11-201.

-

As directed, on the subject & r=ference mentioned above,
please find enclosed herzwith the letter of ir spector General of Police
(ATS) Bhopal dated 26-10-2013 with a racuest to issue necessary
directions to all the Judicial Officers work nj under you to conduct
court proceadings of all the under trizl prizorers of offences u/s 3 of

L

the Unlawful Activities (Prevention Act) 155 SIMI , through Video

—_—

Conferencing. %

Encl : As above.
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2001), D/- 1.4.2003. State of Maharashtra Appellant v. Dr. Praful B. Desai, Respondent,
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